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Madam, we had discused about the 
derogatory remarks against Mahatma Gandhi. 
We would Wse to know from the Home 
Minister—24 hours have passed whether any 
action has been taken or not.   
(Interruptions)... 

THE DEPUTY CHAIRMAN: It is not that 
we will not discuss the Mahatma Gandhi 
issue. All of us are   concerned  about    it    
(Interrup- 
tions). 

SHRI DINESHBHAI TRIVEDI: Madam 
we must know if any action has been taken. 
Twenty-four hours have passed. Has any 
action been taken or not? {Interruptions).,. 
We have a right to know that. 

THE DEPUTY CHARMAN: I understand, 
it is not only you but also everybody in the 
House and outside is concerned about it. It is 
a serious matter. The Home Minister is there. 
As he has promised he must be doing 
something. (Interruptions) .., 

SHRI DINESHBHAI TRIVEDI: I "vould 
like to know form the Home Minister whether 
he has taken any action. It is very simple. 
(Interruptions) ... 

 

Dont   blame.    (Interruptions)...       It was for 
you to say that at that point of time.   
(Interruptions)... You    are also     supporting   
that    Govenment. (Interruptions)... 

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu): I only raised it. 
(Interruptions)... I only raised the issue.   
(Interruptions) ... 

THE DEPUTY CHAIRMAN: Now we are 
opening a new debate. (Interruptions)... 
Please baithye. (Unfortunately, it pains me to 
say... (In-terruptions)...Just one minute, Mar-
garetji. it pains me really. Yesterday with 
such a good spirit Members showed their 
concern, regardless of their party affiliation, 
about Gandhiji and the Government also. The 
Home Minister Sahib was there. Please let us 
not have arguments on it. Let us not bring 
other issues, what somebody has said about 
what, who is supporting whom, etc., Let us 
not bring politics into it. Let us us take them 
as two different issues. We can discuss the 
matter at any other time. The Home Minister 
is aware of it. He will do the needful. 
Everybody knows his commitment to 
Gandhiji. He doesn't have to prove it in the 
House  for us. 

Shri Jaipal Reddy to speak on another 
matter. 

RE. THREAT POSED TO CHARAR-E-
SHARIEF SHRINE BY MILITANTS IN   
KASHMIR 

SHRI S. JAIPAL REDDY (Andhra 
pradesh). Madam, I wish to bring to the 
notice of the House a serious situation that is, 
at the moment obtaining in the Valley of 
Kashmir. We are all aware of the manner in 
which the Government bungled very badly 
when it allowed the Hazaratbal Shrine to be 
seized by the militants. Any person with any    
political im- 

THE  DEPUTY   CHAIRMAN:    Mr. 
Digvijay     Singh... (Interruptions) ... 
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agination could have easily surmised 
that the militants, next target  would 
be      Charar-e-Sharief.     This   is  the 
second     most important     Shrine   in 
Kashmir.  It was the obvious    target 
of the militants. Therefore, the ques 
tion  that arises is why   the Govern 
ment   failed  to foresee  this, forestall 
this.    It   has  been now     under  the 
occupation of     the  militants    for a 
number of  months  now.   I   am told 
that it   is  a    wooden    strucfue and, 
therefore,     highly      combustible  In 
addition     to   all  this,  last     night   a 
major   fire   swept  over  the      whole 
town and the Security Forces       are 
keeping a  safe     distance.   We don'' 
know...   (Interruptions).  Safe      dis 
tance not     from  the     viewpoint  of 
avoiding incidents but from the view 
point     of   avoiding     damage   to  the 
Shrine which 'S a laudable objective. 
But,  the    Government     owes  an expla 
nation   to   us as   to how i'n the first 
place  'his  Shrine  came  to  be seized 
by  the  militants.  Now    hundreds of 
houses have been gutted by the mili 
tants.   While they gutted the houses, 
they     are     hurling     all kinds   j 
of     clarges against     the    Gov-    ! 
ernment     of      India and        our    j 
image as a nation will be damaged | 
in the comity of nations. Madam,  
we learnt from the Press that the  
Government of India or the Security j 
Forces      there      or the      Gov-    . 

* ernor        there offered     a   safe 
passage  to the militants.     Who    are these   
militants?    They  don't  belong to our    country.     
They    belong    to Pakistan.    Some of them 
belong    to Afghanistan.     The    Government   of 
India is "Offering a  safe   passage    to these 
militants.    I don't    know   the names of the 
countries to which these militants belong.      I     
am told  that there are many militants    after   this 
fire who are still holed up   in    that Shrine.    We 
are told that some militants  have escaped   under  
the cover of smoke.    We would like the Home 
Minister to enlighten us  as to   why they failed in 
the first place and as to 

what he wants to do now.    It is very clear 
that the militants  created    the incident of 
yesterday (a) with a view to   forestalling the 
schedule of elections in Kashmir, (b) with a 
view to enabling the militants to escape and, 
lastly, of course,    with   a    view    to gaining 
huge publicity internationally for what they 
consider  their    cause. We would like the    
Government    to enlighten the    House as to   
what   it wants to do.    Will the    Government 
be content with belonging    only   or will it 
also    do    something?    Thank you. 
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SHRI JAGMOHAN (Nominated): Madam, 
anyone who knows the position should have 
anticipated that after what has happened in 
Hazarat. 

†Transliteration in Arabic script. 

bal    Charar-e-Sharief will not be far behind.    
It is very sad that during the siege, the so-
called siege of    32 days, the situation was   
very    badly mishandled—it was said that it 
was our victory—but the timidity and the 
hollowness that was shown at   that time, it is 
th.3 same timidity    whit they    are    
exploiting     now.    They knew the weakness 
of the   Government and, therefore, they have    
exploited this.  This is the evil which is bound 
to recoil.    This is the message of the history, 
this is the logic of history that if we continue    
with the same timidity and the same hol-
lowness as we have adopted the same 
superficial attitude    which had been adopted 
when this happened at Haza-ratbal, then it   
will    happening     at Charare-e-Sharief   and 
then    it    will happen elsewhere also.   You 
will not be able to control the   situation.    It is    
time that we   corrected our attitude and were 
very clear about our fundamentals.    Can the    
sovereignty of our space be compromised?    
Can we allowed the sovereignty    of   our 
space to be handled like this?     Are we   a   
nation or are we  school      boys? The issue is 
that 62 dreaded militants about whom we said 
that they were dreaded, whom we    said   that   
they were   waging a     war    against   the 
State not only internally    but    also with the 
connivance of   the    foreign power—the 
Government itself is making statement  that 
they are waging war against the State—all 
those    62 militants     were     released,       Is       
the Government implementing   its   own laws 
and its own Constitution? Is it possible that 
you compromise    your laws to that extent?   I 
would like   to 

ask the Government to make a statement on 
those 62 militant, who were dreaded militants, 
whbim the Government itself described as 
dreaded and as having so much arms and am-
munition from the foreign power. Where are 
those 62 militants? Their Telease has really 
led to more attacks on the security forces and, 
therefore, in 1994, the highest number of    at- 
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tacks with there on the security for-ces. We 
have seen that even on the Republjc Day, 
bomb explosions were taking place. This is a 
fall out of that attitude and then it was a real 
surrender Of the security forces which we 
proclaimed as victory. It was really a case of 
drinking seawater and shouting "lemonade". I 
cannot understand this. It is now a logical 
corollary, what is happen-in,? in Charar-e-
Sharierf  I know Charar-e-Sharief; I have been 
there a number of times before. It is very easy 
to control Charar-e-Sharief. There is a very 
small passage all round this: a road, then there 
is park behind it. Why could a small picket not 
be fixed there in advance? When I went there 
as Governor in 1990, there was no particular 
facility of Army. The first thing that I did was 
to take care of these mosques where these 
accumulations could take place. After so much 
of experience, after so many security forces at 
your disposal, you cannot even watch as to 
what is happening in Hazaratbal and what is 
happening in Charar-e Sharief. There are very 
open areas all around; a bus stand is there. 
Why cannot you just fix a few pickets there? 
When you have fixed pickets all over 
Srinagar, why could this not toe done in 
Charar-e-Sharief? You had experience of 
Sopore before you. It is a total surrender of 
judgment; it is a case of non application of 
mind. If you did not have the stamina to take 
action, why did you ask the security forces to 
stay one or two miles away? If you did not 
have the courage to face the problem, then you 
should not have surrounded it at all. I do not 
know why they surrounded the Hazaratbal at 
all if they did not have the courage and to take 
it to itg logical conclusion and settle it for 
once and for all. What is the psychological 
atmosphere that is being created?    AU those 
militants 
leaders, even those who were invol- 

ved in heinous crime of killing four officers of 
the Indian Air Force, are out and they are 
moving around They are meeting the foreign 
presidents. They are going all around. And 
what psychological message is it giving to the 
masses there? It is bound to give a 
psychological boost to terrorism. What morale 
do our officers and their wives and the 
widows of those who were killed have? They 
are now drinking coffee and tea with the 
presidents of foreign countries. I do not know 
what has happened to us. We have become a 
confused nation. We have totally surrendered 
our fundamentals. We do not know what we 
are doing. Therefore, when we have lost 
elections, we are  bound to face music. Now, 
who is going to suffer for these 800 houses or 
500 houses, or whatever it is? Everywhere the 
same thing is repeated. I would request the 
Government—I don't want to take more time 
of the Zero Hour—I would request the 
Govemment to make a comprehensive 
statement, to give a proper background 
material on what has happened all 'along and 
why so many incidents are repeated again and 
again. I would again request the Government 
to please consider, if you do not mend your 
attitude, if you continue with the same 
timidity and superficiality as you have done so 
far, then Charar-e-Sharief will be repeated, as 
Hazratbal has been repeateu Charar-e-Sharief. 
It will happen elsewhere also. There is another 
important point which I would like to point 
out. If you compromise on the basic 
principles, history does not excuse you. It is 
not a blind goddess and it will not excuse 
blindness. In 1988, this very Parliament 
passed the Misuse of Religious Premises Act, 
that we will not allow religious premises to be 
misused. In Jammu and Kashmir in 1988 this 
Act was not introduced. Why? They said, 
there is Article 370.    What has   Article   370 
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to do with the misuse  of    religious premises?   
Right from 1947, Hazarat-bal has been 
misused for     political propaganda.    
Whenever India was in trouble, whenever 
anybody was      in trouble, he said "Oh, India 
is un-Isla mic".    All that was being done from 
the     mosques.     All    Jamait-Islamic 
propaganda is done from some super-mosque.    
What   were     they saying? They were saying 
"Indian democracy is un-Islamie and Indian 
socialism   is un-Islamic".    The    whole   
literature of    Jamait-e-Islam     was      
repeated every Friday from  all the    mosques 
and yet  these supposedly nationalist parties 
who were governing the State at that time said, 
"No, we don't want to  extend this Act".    
What was the logi? I as      a Governor had      
been pressing, please extend this   Act    to this 
State.     But nobody looked into this problem.    
What is surprising   is this. I say it is   a 
confused   nation What is good for the 120 
million Muslims in the rest of India is not 
good for the 40 million Muslims in   Kashmir!    
And it is because of this compromising 
attitude, it is    because of the spirit of Munich, 
of really    surrendering to   the wrong-doers,     
that this problem has arisen. You know the 
World   War.      If Hitler     had     not been 
appeased, then the World War would not have 
been fought probably.      Today, you are 
repeating     the same thing.      Because  of the   
tendency    to appease    and compromise with 
the evil, we are creating bloodshed in Kashmir    
and it is really a great pain that is being 
inflicted on the people of Kashmir.      It is not 
'because  you  are sympathetic out you are not 
clear of your objectives. You don't know what 
you are dong Sometimes crimes are committed 
by Muslims also.     Thank you. 
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These  are  Muslim  fundamentalist's who 
want to destroy a Muslim shrine This is a 
very important aspect. 

†[]Transliteratiion in  Arabic Script. 
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SHRl S. JAIPAL REDDY: Madam, he will 
not be able  to speak freely trom raw 
onwards! 

THE DEPUTY CHAIRMAN: I Beg your 
pardon. 

SHRI S. JAIPAL REDDY: He will not be 
able to speak freely from now onwards! 

THE DEPUTY CHAIRMAN: No, no. He 
is speaking very fine. I shuldn't have 
disturbed him. ... (Interruptions).. He is 
making good point—he talking about funda-
mtntaliiwn — and he has a right to speak.      
Let him speak. 

†[] Transliteration in Arabic script. 
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SHRI  MAKHAN  LAL     FOTEDAR (Uttar 
Pradesh):      Madam     Deputy Chairman,   I   
nefrained  (from  saying anything on this 
subject, but I     am now promoted to say a few 
words by one  of   the speeches made  on   the 
floor of  this  House   that  Charar-e-Sharief is 
a Muslim shrine.      I will say only a few 
words, very briefly.      For us the people of 
Kashmir, the Shrine of Charar-e-Sharief  is    of    
Seikh     Noorud-din.      It represents  the      
ethos      of Kashmir.     It is not a Muslim 
Shrine. It  belongs to all  the Kashmiris.  AU 
the  Kashmiris     irrespective of their religion 
have full faith in the Shrine. I  feel  sad  
because   the  Government is  taking  recourse   
to  such tilings in Kashmir which are very 
sensitive and which are   very critical.     It is 
well-know that some terrorists are inside the  
Shrine.       I  would   not  like  to call them 
militants    because    "militants" in Urdu 
means    those     who are fighting for their 
rights and stake, that  is, Mujahideen.      I 
would like to call them terrorists.      It is very 
unfortunate  that     the     Government here and 
in Kashmir also called them as terrorists, as 
militants who      are fighting for their   
motherland.      But it is well known 
everywhere that for the last 7 or 3 months' 
these terrorists from  abroad,  from     other  
countries and   from   our     neighbouring      
country have occupied   the  holy Shrine      of 
Sheikh Nooruddin.      I do not know where   
the      Government  was   then when they were 
allowed to enter the Shrine especially at a time 
when the 

†[ [Transliteration in  Arabic   Script, 

Government was taking some measures so far 
as the Hazratbal Shrine was concerned. In the 
Hazaratbal Shrine case also, the Goverment 
has acted, it I may say SO, very clumsily and 
the people of Kashmir believed that the 
Government of India has lost its substance 
and its sustenance. 
because,   as  for   the  people  who 

were arrested, it is not known whether they are 
on the soil of Kashmir; it is not known where 
they are now it is not known whom they were 
handed over to. At that time, the Government 
committed one of the greatest blunders in 
Kashmir. And this time, I have the faith that 
the Shrine will be safe. It is not be cause of the 
Government. I would rather say, inspite of the 
Government, the Shrine itself will be safe 
because the people of Kashmir have faith in 
that. What is making us sad is that the 
Government's writ does not run in Kashmir as 
also, to a very large extent, it does not run In 
other parts of India. (Interruptions) . 

I was feeling happy that the Prime Minister 
had taken over the portfolio of Kashmir from 
our worthy, able and articulate Home Minister 
and a young Minister of State. We thought 
that there was no policy on Kashmir and 
perhaps, a policy would be formulated. As of 
now, I feel that they have absolutely no policy 
on Kashmir. But I would like the Prime 
Minister, as the leader of the country, to 
address the 



325        Re. threat posed     [ 10 MAY 1995 ] Shrine by Mili-        326 
to Charar-e- tants in Kashmir 

Sharief 

nation. This can provide even an opportunity 
to talk to the people on what is happening in 
Kashmir. He may have said that it is he who 
decides. Here also, he must demonstrate that 
it is he who decides. These are the occasions 
which prove that there is a Government in 
India. You must take the entire nation into 
confidence as to what the Govemment is 
doing in Kashmir and how it is going, to meet 
this challenge either from the Shrine or from 
the people. 

The second thing that I would like to say is 
that there should be no compromise en 
principles. We have made many compromises 
in the past. We have allowed the Babri Masjid 
to get demolished. But we should not allow 
the majestry of the Indian State to get 
demolished. Here, in Kashmir, it is the 
majesty of the Indian State which is at stake. I 
would very humbly request the Prime 
Minister that he should protect the majesty of 
the Indian State and restore the confidence of 
the People in the ability of the Government to 
govern. My impression is that the 
Government is meant for governance. This 
Government will have to prove that it is has 
the will, the political will, to govern this 
country. Then, and only then, you can keep 
Kashmir as an integral and inalienable part of 
India. 

Thirdly, what has pained me most is that a 
large number of houses have been burnt 
around the mosque. Some say the number is 
IMO, some say it is 500, and some others say 
it is 5000. My information is that almost the 
entire population from the Charare-Sharief has 
left the place. Here is a time when the 
Government should win the hearts of those 
People by rebuilding the houses. It is very   
sad      that  the     Government      of 

lndia is sanctioning only Rs. 5,000-per house. 
With Rs. 5000!- you cannot build even a 
urinal in Kashmir. The Government should 
show some gesture that the houses which 
have been burnt will be reconstructed at 
Government's cost. The matter is disputed as 
to who has burnt the houses. But that is a 
different matter. Let us hold a judicial inquiry 
and come to a conclusion. But at the present 
moment, we should show some gesture 
towards the people of Kashmir. 

Last but not the least, I would like to say 
that the Government is thinking of adopting 
some adventurous course in Kashmir. I would 
not like to define what this adventurous course 
is. But I would like to cau-iion them in 
advance: Don't be an adventurist and don't 
show this brinkmanship. Address the issues 
and find out the solutions. Only then and then 
alone will you be able to win the hearts of the 
people. Kashmir can remain a part of India 
provided you deal with the minds of the 
people in Kashmir. For that, a political process 
of having a Government is not necessary. The 
political direction is necessary, which will 
deal with the minds of the people in Kashmir 
as in any other part of india. With these words, 
I think the Prime Minister will rise to the 
occasion at this moment and take this opport-
unity which Kashmir has provided to him. I do 
hope that he will do and that there will  lie 
some  solution, if not permanent, to the 
Kashmir problem Thank you, Madam. 

THE DEPUTY CHAIRMAN: No 
body is answering on that. Shri 
V. Narayanasamy. Non-utilisation of 
Rs. 394 allotted for DESU. ...'{In- 
fcmiptions)... > 

SHRI DIGVIJAY SINGH: No reply from 
the Minister!   Madam,  we 
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have  requested  the Minister  to  stay here,  
but  he is not responding. 

SHRI VIREN J. SHAH (Maharashtra): 
Madam, the Hon. Home Minister can respond 
to it. The intensive bureau is with the Home 
Minister.   ... (Interruptions) .., 

SHRI V. NARAYANASAMY (Foa-
dicherry): Madam, during Zero Hour 
normally we cannot insist on it. U the 
Ministe,- wants to react he can react. 

(Interruptions) 

AN HON. MEMBER; Madam, the Matter 
is so serious that the Prime Minister should 
come and inform the liouse. 

SHRI DIGVIJAY SINGH: Madam, 
We wanted to have a substantial dis 
cussion, but......................
........................................ , 

SHRI V. NARAYANASAMY: Let Us 
discuss Jammu land Kashmir problem. We 
are prepared. 

Transliteration in Arabic script.
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SHRIMATI JAYANTHI    NATARA- 
JAN      (Tamil   Nadu):        Madam,     you 

have given a ruling several times that 
you   cannot  force   any  Minister     in 

Zero Hour.     (Intrruptions). . 

SHRl INDER    KUMAR    GUJRAL 
(Bihar):  Madam, I have been sitting here  all   
the  time,   listening   to   the discussion.   The      
points   have  been made by all sides of the 
House, including the Congressmen.   
Therefore, the issue is of great importance.  
The Home  Minister  may    be  technically 
right that it is not on the agenda; it should not 
be taken up.  But the issue  is not technical.   
The issue concerns the nation and it is in      
the    interest  of   the  Government—leave  us, 
all     out      and    it    is    in      the     interest    
of    the      Govemment—to     take the       
country    into       confidence     and tell the 
country what it wants to do. We  are 
expressing our concern, and that   concern   
and   anxiety  is  shared by the whole nation.   
It is not only because of Chrar-e-Sharief but    
also because of certain steps being taken by 
the Government at the moment— I am neither 
opposing them nor supporting them—I- am 
saying that    th. stage   has come  when'  this   
vital debate should be shared by the nation as  
a whole  and, therefore,  the Government 
should take the country into confidence.   You   
have   taken   certain steps which some of us 
think are positive, which some others of us  
think are negative.  That is not the issue. The 
issue basically is that you    are taking up  a 
major issue which concerns  the   stability      
of   the.   nation, which concerns the unity of 
the nation, which concerns the future     of the  
nation,  and.  if I  may have the compunction  
to  sav  -which   concerns the entire inter-
nat'onal polity at the moment.    So. I think, 
whether today re   next  Monday  the      
Government shold   come out with  a very 
consi-dered   statement It will  be in the 
Government's interest and the country  
deserves it.    Thank youo       Maditi 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Madam, I have 
heard with rapt attention the views expressed 
by both the sides of the House. Hon. Mem-
bers are definitely within their rights to raise 
all kinds of issues. But my difficulty is that 
during Zero Hour we don't get any kind of 
notice that this issue is going to be raised to 
which an instantaneous reply has to be given. 
So long as we have the information we can 
possible react to it' otherwise, it becomes very 
difficult to react to such an important issue. 
When the Prime Minister himself has said 
that he is going to come out with some kind 
of a statement on Kashmir before the House, 
you will get a full opportunity for discussing 
the issues which are, in fact, involved in this. 
There are one or two  other   aspects.    
(Interruptions) .. 

SHRI S. JAIPAL   REDDY: Madam,.. 

THE  DEPUTY      CHAIRMAN:     Let 
him finish. Jaipalji, I will allow you. Let  him  
first finish. 

SHRI S. B. CHAVAN: This was the 
information which my esteemed colleague, 
Shri Bhuvnesh Chaturvedi, had given me that 
the Prime Minister himself had committed to 
make a statement on Kashmir and then the 
hon. Members would get a full opportunity 
for discussing all the aspects of the question. 

Madam, while participating in the 
discussion, some of the hon. Members have 
created an impression as if one thing is being 
said by the Prime Minister and the very next 
day the Home Ministry is saying something 
totally different, in spite of the fact that the 
Prime Minister has clarified that in what we 
are saying, whether he is saying or T am 
saying., there Is no point of difference. In 
fact, it is only the language which differs; 
other-wise  there is no difference of opinion 
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[Shri S.  B. Chavan] 

as far as this aspect of the question is 
concerned. While replying to the President's 
Address... (Interruptions) ... 

 

SHRI S. B. CHAVAN; Some of the hon. 
Members have said that the Prime Minister 
said, "We are going to take possession of the 
area which, in fact, is in possession of 
Pakistan". Somebody had alleged that he had 
made this announcement from the Red Fort, 
That was what was being alleged I had heard 
the speech. I was present there.  
(Interruptions)   ... 

SHRI SATYA PRAKASH MALAVIYA 
(Uttar Pradesh): We have also passed  a  
Resolution. 

SHRI S. B. CHAVAN; You can find put 
what the facts are. He merely said that some 
people would like to say that the entire 
Jammu and Kashmir, area was a disputed 
area. He said, "Jammu and Kashmir is not 
disputed. What is disputed is the part which is 
occupied by Pakistan." that is what he has 
said. (Interrup. tions   . 

SHRI INDER KUMAR GUJARAL: That 
is also not disputed . • . (Interruptions').: 

SHRl S. B. CHAVAN: No. I distinctly 
remember as to what he had said,    
(Interruptions) ... 

SHRI DIGVIJAY SINGH: We also have 
some memory. It w;as telecast live.      
(Interruptions)... 

SHRI MD. SALIM: It was telecast live. 
Doordarshan is having the cassette.       
(Interruptions) .. 

SHRI INDER KUMAR GUJRAL; Kindly 
give me a minute. Please give me a minute.   
(Interruptions)... 

SHRI INDER KUMAR GUJRAL: 1 have 
great respect for my friend, the Home 
Minister. He is a seasoned public man. I 
would urge him not to get into this 
extemporaneously. I would tell him what he 
is saying Will create more problems. I am 
only saying this, and it is the correct fact that 
even the land under the occupation of 
Pakistan is not a disputed territory. It is our 
territory. That is the point- So, please don't 
get into it.   (Interruptions) ... 

SHRl S. B. CHAIRMAN: No, no. I don't 
think that I hive conceded that that area 
belongs to Pakistan. I think I have  said that 
the disputed 

SHRl INDER KUMAR GUJRAL; I have 
great respect for my friend, the Home 
Minister.  (Interruptions)... 
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No territory is a disputed territory. 

SHRI S. B. CHAVAN: Anyway, statement 
you will get a full opport-when the Prime 
Minister makes the such an important issue 
should not be discussed during Zero Hour. Let 
a unity for discussing all the aspects of the 
question and that is why separate notice be 
given and all aspects will come before the 
House, territory is not the area which is now 
under our possession. There is no question 
about it.   (Interruptions) 

SHRI INDER KUMAR    GUJRAL: 

SHRI S. JAIPAL REDDY: Madam. ... 
(Interruptions). 

SHRl VIREN J. SHAH: Madam, there 
was a question about the failure 
of the   Intelligence     .Bureau.       It comes 
under the Home Ministry. The 
Home Minister can enlighten the Houese at 
least, to the extent. We would like to know to 
what extent the Intelligence Bureau and other 
agencies failed to warn us on time about what 
was going to happen in Charar-e-Sharief.   
(Interruptions). 

SHRI V. NARAYANASAMY: Madam, 
the Home Minister has already stated that the 
Prime Minister would make a statement. 
{Interruptions) . 

SHRI CHIMANBHAI MEHTA: Madam, 
the Prime Minister. ... (Interruptions) . 

SHRI V. NARAYANASAMY: The Home 
Minister has already. ... (In-terruptions). 

SHRI S. JAIPAL REDDY: Madam, a 
major incident took place yesterday, in the 
Valley of Kashmir. A serious situation is 
obtaining there today. The Government 
should have prepared itself sua motu to make 
a statement. If the Government is not 
prepared to respond, how can the 

situation improve? (Interruptions). It has 
never happened before. (Interruptions') . 

SYED     SIBTEY RAZI:    Madam    the 
Home Minister has very categorically stated 
that the Prime Minister will make a 
statement. (Interruptions) . 

SHRI DIGVIJAY SINGH:  When? 

SOME HON. MEMBERS: When? 
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SYED SIBTEY RAZI; The Home 
Minister has himself said that there will be a 
statement.   (Interruptions). 

SHRI  DIGVIJAY    SINGH:   When? SHRI 

DIGVIJAY  SINGH:  When? 

 

SYED SIBTEY RAZI: Madam, the Home 
Minister has already said that there will be a 
statement. So many things are involved in it. 
(Interrup-tios) . They cannot compel the Gov-
ernment to bring a statement at 5 o'clock on 
such an important issue. (Interruptions). They 
are going beyond the limits. 

SHRI V. NARAYANASAMY: Madam, I 
am on a point of order. 

THE DEPUTY CHAIRMAN:  Yes. 
SHRI V. NARAYANASAMY: Madam, 

during Zero Hour we raise several issues in 
this House. 

THE DEPUTY      CHAIRMAN: 
Mr. Narayanasamy, I know that point. 

SHRI V. NARAYANASAMY; Madam, I 
want your ruling. Madam, during Zero Hour 
we raise isome issues. Some of the Ministers 
'respond to those issues and some of them do 
not respond to those issues. Madam, you 
yourself observed. "I cannot compel the 
Minister. If they want to respond let  them 
respond." 

THE DEPUTY      CHAIRMAN: 
That is exactly what I am doing. What am I 
doing, Mr. Narayanasamy? If I want, I can 
compel. But, I am not doing it. Why are you 
reminding me? I cannot understand that. 

SHRI V. NARAYANASAMY: Madam, I 
would like to know.... 

THE DEPUTY      CHAIRMAN: 
If you want me to compel the Minister, I will 
do that. 

SHRI V. NARAYANASAMY; Ma-dam, 
this has become a daily affairs. (Interr-
uptions) . 

THE DEPUTY      CHAIRMAN: 
Please sit down.   (Interruptions). 

Mr. Narayanasamy, I have not finished 
Narayanasamy, I have not finished. Mr. 
Narayanasamy, please. I have; heard it for 
one-and-half hours_ It is a serious matter. I 
am sure the Government is also concerned 
about it- Hundreds of houses have been burnt. 
You cannot realise what the situation would 
be. People are living in terror. That is why all 
the Members and even the Congress Mem-
bers  are concerned  about it.       The 
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Government is equally concerned auout it. 
Now you are saying some-ching which I have 
not done. It is within my right to tell the 
Government to compel them. But I am not 
vii.ag it_ 1 never use it So, don't talk about 
something which I am not doing. Just keep 
quiet. Let me handle it in my own way. Just 
keep quiet.    •. (Interruptions) .... 

SHRI S. JAIPAL, REDDY: Madam, the 
Prime Minister is going to make a statement 
On the whole of the Kashmir issue This 
morning we did not discuss tthe whole of 
Kashmir tsue, though we broadly touched 
upon any other things. We want a response 
primarily on yesterday's incident and today's 
situation. There is a need for concrete 
response and immediate response. Any 
Government would have come prepared with   
a  statement.   ..(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. Jaipal 
Reddy, please one second. We have to 
adjourn for lunch. There is no point in 
everybody repeating the same thing. 
Everybody has heard everyone else patiently, 
including me, the Home Minister and Mr. 
Bhuv-nesh Chaturvedi who is, perhaps, in 
charge of Kashmir Affairs in the PM'g  
office. 

SHRI S. JAIPAL REDDY; 'Perhaps' is not 
the word you can use.... (.Interruptions).. . 

THE DEPUTY CHAIRMAN: I do not 
know how the PMO's work is distributed. I 
cannot categorically say about who is doing 
what. I should not say it. I am not being told 
as to who is doing what. I cannot give such 
information from the Chair. V am not 
competing anyone to say '.something. Having 
said this, T would like to tell the Home 
Minister and I would also like to tell Mr. 
Bhnvnesh   Chaturvedy   that   the    matter 

is     serious.   There    was one     point 
which was raiseu,    which  was apart 
from terrorism,  apart   from the reli 
gious  peaces   being   occupied,    etc.,— 
all that  should be taken care of and 
action should be taken—and that      was 
regarding  the people whose    houses 
have been burnt.   Rupees   five thou 
sand   is  being   given     which is not 
sufficient    at all..  The     Government 
can, at least, announee that.   Some 
thing can  be done   about     that.   At 
least, by this evening  you can come 
and tell us   something  about it.   On 
humanitarian grounds, at least, some 
thing     about   it.   On    humanitarian 
gounds, at least, something should be 
done.  

THE MINISTER OF STATE IN THE 
PRIME MINISTERS OFFICE (SHRI 
BHUVNESH CHATURVEDI): Madam, we 
agree and stand by your direction and advice. 
The Government will certainly consider it 
and enhance   the  compensation. 

THE        DEPUTY CHAIRMAN: 
Rupees five thousand, in today's terms, after 
devaluation, amounts to nothing. The Finance 
Minister will never buy anything! 
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The House then adjourned for 
lunch at thirty-five minutes past 
one of the clock. 

The House reassembled after lunch at 
thirty-seven minutes past two of the clock, 

The Vice-Chairman (Shri Suresh Pachouri)   
in  the Chair. 

THE VICE-CHAIRMAN (SHRI SURESH 
PACHOURI): We will now take up   the Zero 
Hour  submissions. 

RH. NON-UTILISATION OF RS. 394 
CROSS  ALLOTTED FOR  D.E.S.U. 

SHRI V. NARAYANASAMY 
(Pondicherry): Vice-Chaiman, Sir, I would 
like to raise an issue relating to Delhi. It is a 
matter of concern that in Delhi, people who 
are living, not in the areas where the Members 
of Parliament are living, but in the urban and 
semi-urban areas, and espscially in the rural 
areas, are experiencing power cuts everyday. 
But, unfortunately, the BJP Government 
which rules  the Capital Territory  of 

Delhi and which was allotted Rs. 394 crores 
by the Government of India for the purpose of 
making improvements in DESU; failed to 
utilise this amount and the funds have been 
surrendered It shows the inefficiency and also 
the lack of experience on the part of the 
Government in not being able to utilise the 
funds for the purpose for which these were 
given. Sir, it was not in the year, 1994-95 
alone, but we know pretty well that even in 
the year, 1993-94, an amount of Rs. 40 crores 
remained unutilised and   the funds lapsed. 

I would like to mention that there are six 
projects; here—Pappankalan I & II, Shastri 
Park, (Nangloi Water Treatment Plant, 
Wazirabad Water Treatment Plant and Rohini 
Extension—I. These are the areas where 
power stations have to be set up for purposes 
of power generation and transmission by the 
State Government of Delhi. But, 
unfortunately, the Chief Minister is busy in 
trying 


